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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHT.

Regn.No. 0A=273/90 Date of decision: 28.’2;1992
. Shri . Ved Parkash eses Applicant
Umrsus
Union of India through cees HRaspondsents

Genaral Manager, . \
Nor thern Railuay & Anr,

For the Applicant vees Shri Umesh Mishra, Advocate
For the Respondmnts «ese ohri O,N, Moolri, Advocatm
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. D.K.Chakravorty, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? B
2. To be referred to the Reporters or not? fyv

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K.AKartha,' .
. Vice Chairman(J))

The aﬁplicant is the son of Shri Khushi Ram who
retired from Railuay sarvice on 30.6,1981, He is praying
for directing the respondsnts to reguiarise in. his name
Juarter No.189ﬂ3-1, Railway Cology, ﬁaharganj, New Damlhi,
which had beeq aliptt@d to.his father,

2. The applicant had... earliar, filed 0A-1455/88 seeking

the same relief, O0A~1459/88 was disposed of by judgemsnt
o
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dated 29,9,1989 directing the rsspondents to dispoaa

of his reguest for regularisatién of the quarter in
cugstion in view of the allotment made in a similar

cage of Shri Bhupan Chand, Gang Khalasi, Tha respondants
were dirzctsd to do so within é period of two ;mnﬁhs from
the dats of receipt of ths order,

3, In the pressnt application, the applicant has
stated that the respondents have, by their ordsr dated
22.1.1990, rejectsd his reguest for regularisation of

the guarter in question, The case of ths smplicant is
that hs joined th=s sarvice of the Railways as Khalasi on
15,3, 1979 and-fhat he has acquirad the teamporary status,
This has baen admitted by the respondents in their counter-
affidauit, The case of the Teséondents is that he iis not
a regular Railway servant,

4, The applicant has baen staying with his father,

He had'béen sharing the railuway quartsr with his father
cinca his birth, According to him, rpiluay guarters have
besn Tegularisad in the namés of persons similarly situated
liks him, He has mantioﬁsd the name of Shri Bhupan Chand
in whose name railuay quarter tio, 186/B-1, Paharganj, was
rogularised and of Ghri Laxman,in whose namas railuay

quar ter No,14/L at Basant Lane, was regularised, They

too were the vailuay employess who had acquirad only
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tamporary status,

= The respondents have contended that the anplicant

fs not entitled to the relisf prayed for, According to

them, thas aoplicaticon is barred by rLes ju@icata. On
merits, they have stated that the applicant is not
mligible for regularisation of the railway quart@r.in
question in his name, —

e We have carefully gonae through the records of the
casm and have considered the rival contentions, In our
opinion, a ralluway employss who has acquired temporary
status, should also be considersd for regularisation in

terms of the circular dated 16.2,1989 issued by the

Genaral Manager, Northern Railway, In the instant case,

tha baf of res iudicéta would not aop;y as the Tribunsal
had stated in its judqgemsnt cdated 29.9;1989 that the
respondents shouiﬂ dispos@ of his raquest for regularisa.
tion, particularly in view of the allotment made in the
case of Shri Bhupan Chand, UWhils r@jactihg his raquest,
the raspondents have not givsn any rsasons. in their letter
dated 22,1,1990, The consideration sheu}d be fair and

not arbitrary, The respondents have not statsd as to

how the cass of Shri Bhupan Chand stands on a different
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7 In Ehe facts and éiroumstancas of the Caoge,; WUa
allow the application aznd diract the rasspondsnts to

' O
rpgulariss Quart@? ND,189/5L1, Railway Colony,Pahargani,
in the name of the agplicam£ in the same mann=r as WUas
done in the case.of Shri Bhupan Chand, Tha»appiicant is
also dirscted to refund ﬁo tha respondents the H. R, A,
draun by him, ifvaﬁy. ‘Both the partiss shall eomply with
the aforesaid diréctions wi thin a pariod of thres months
from thé date of recelpt of ﬁhis order, The interim order

passed on 15,2, 1990, is heraeby made absolute,

Thare Will bes no order as to costs,
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(D, K, Chakravorty) (P K. Kartha)
Administrative Memhar Yice~Chairman(Judl, )



